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L NOTES%QF THE REGISTRY ORDERS OF THE TRIBUNAL

Order dated. 17.04.07

Heard Mr.B.S. Tripathy Ld. Counsel appearing for the
! R Applicant and Mr. SX.Ojha, Ld. Standing Counsel appearing

for the Railways on whom a copy of this O.A. has been served.

The case of the Applicant is that he is a retired employee
of the Railways and has not received his full L.AP and leave
salary.  Therefore, he has sought for a direction to the
| Respondents to release his LAP and Leave Salary  after
calculating the same properly and paid to him. His case is that
he has filed representation to the Sr. DPO, Khurda Road on
| dated 16.11.06 vide Annexure-A/7 praying the rebief claimed in
this O.A. Also he has filed representation before Sr. Divisional
Personnel Officer, East Coast Railway, Khurda Road on dated
23.02.06, This has been followed by seres of reminders
vide Annexure A/3, A/4 and A/6. His representation has been
forwarded to the Sr. DPO, Khurda Road fzm;z/% the Sr.
 Divisional Commercial Manager, Khurda Road vide Annexure-

A/7 dated 16.11.06.

t

Since the Applicant is a retired employee and the matter
has been pending before the authority fr% 23.02.06, without
_ékpressing, any opinion. on the meri@/ of the matter the
Respondent No.3 is directed to dispose of the pending
representation of the Applicant at an earliest opportunity within
one month from the date of receipt of this order. Ld. Standing
Counsel for the Railways has no objection to it. O.A. is

disposed of accordingly.
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